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water, what is know as ‘Oil Agglomera
tion Process' is still oeing worked out 
by the Central Fuel Research Institute 
at Dhanbad and a small 2 toh. Pilot 
plant has been established.  By  the 
time, the commercial plant is establish
ed it is a long  story.  But we are 
pursuing that, because if  something 
like that comes, we will get  better 
grade coal after washing.

SHRI M. RAM C-CPAL REDDY: The 
Minister said that he is  imparting 
coal worth Rs. 55 crores.  I want to 
know what will be the transportation 
charges and all put together how much 
it comes to.  Whether it will not be 
just like carrying coal to New Castle. 
We have got deposUs of coal for 400 
years to come.  Can we not have this 
type of coal in our country?

SHRI BIJU PATNAIK:  The  bon.
Member is making some erocs  a 
zero.  The coal in the country is esti

mated to be for 40 years not for 400 
years.  By importing coal, we are not 
carrying coal to New Castle but in fact, 
from New Castle, we are importing it. 
The additional cost is railway freight 
from the port, whatever the  railway 
freight  is  may be somewhere  from 
Bhilai it may be Rs. 100, from iRour- 
kela  it  may  be  something  else 
depending on the port on which it is 
being unloaded.  It is much moie ex
pensive than the Indian coal. But if 
we do not blend it we cannot  use 
modern blast furnace technology-.  No
body In the world ’Vill use  Indian 
coking coal, nowhere in the -vorld. This 
high ash coal is useJ only in  lisd’? 
resulting in the loss of blast furnace, 
what is know—hanging of the  blast 
furnace, more repairs, more time taken 
and more loss in production.  This is 
how Indian Steel Industry has bem 
going on so far which is sought to be 
corrected even if it is a little ft an 

additional cost.

Enquiry into exhibition of certain 
Horror Filins

*106. DR- KARAN  SINGH:  Will
the Minister of INFORMATION AND 
BROADCASTING be pleased to refer 
\o hi# answer to Unstarred Question

No. 3324 in Lok Sabha on 13th Decem
ber, 1978 regarding bahnlng of import 
and production of Horror Films and 
state:

(a) whether the enquiries have since 
been conducted under Section 6 01 the 
Cinematograph Act in respect of  ther 
films ‘the Exorcist’ and ‘Jadu Tona’;

(b) if so, details of the findings of 
the enquiry body;

(c) whether the exhibition of the 
above films has now been permanently
banned;

(d) if not, the reasons thereof; and.

(e) steps being taken by Govern
ment to prevent the exhibition of such 
‘morbid’ and  ‘horror*  films in the 
country?

THE MINISTER  OF  INFORMA

TION AND BROADCASTING (SHRI 

L. K.  ADVANI):  (a) to <c).  Tfie

films.  ‘The Exorcist* (Revised) (Eng
lish) and ‘Jadu Tona’ (Hindi), which 

were earlier certified for public exhi
bition  restricted  to adults by  the 
Board of Film Censors, were uncerti
fied by the Central Government under 
Section  6(2) (a)  of the  Cinemato

graph Act, 1952 (37 of 1952).

(d) Does not arise.

(e) Under the Cinematograph Act 

and the guidelines issued thereunder* 
the Board of Film Censors while exa
mining films for certification have to 
ensure that they  remain responsible 
to the values  and standards of our 
society and that antisocial activities 
such as violence are not justified.

DR. KARAN SINGH; It  is admit
ted that cinema is a very important 

means of mass entertainment.  But, 

unfortunately, it has  been distorted 
in such a way that it is having  a 
devastating effect on the mass cons
ciousness, particularly on the younger 

generations.  Apart from the original 
rash of violence  and other sorts of
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anti-social activities, the latest craze, 
the latest addition is this business of 
horror. In their wisdom they allow
ed  ‘The Exorcist'  and  ‘The Omen’ 
which are more  morbid than  the 
Indian version of ‘Jadu Tona’.  You 
go to Bombay.  From the  Airport 
you see bhoots  and prates  all  the 
time because of these wretched pos
ters.  Is this what we are going  to 
do to our younger generation? So,  I 
would like to ask the hon. Minister 
whether his Ministry and his Govern
ment  is  preparing very rapidly  a 
comprehensive policy so that this sort 
of films which destroy  mass  cons
ciousness which distort the mind of 
the young, are not allowed either to 

be  imported  or  to  be  produced. 
Are profits going to be made by cine
ma mughals at the cost of young peo
ple and their consciousness.  I would 
like to have a clear reply from the 
hon. Minister.

SHRI L. K.  ADVANI:  I  appre

ciate the views and sentiments ex

pressed by the hon.  member.  In 
fact the hon.  member himself  had 
drawn attention of the Government 

to these films and the action taken 
by the Government of de-certifying 

these films is  clearly indicative  of 
the policy that the Government wants 
to pursue.

DR. KARAN  SINGH:  It is  not

only the question of these two films. 
After  lakhs  of  people  have  seen 
them  they  have  suddenly  been 
banned.  Is the Government going to 
come out with  a  policy  whereby 
such films which  inculcate  horror 
morbidity and violence and anti-social 

activities would not be allowed either 
to be imported or to be produced in 

the country?

SHRI L. K. ADVANI:  Under the
Cinematograph Act Government issu

es guidelines  to the  Board of  Film 
Censors which are  t0 govern  the 

functioning of the Board.  One of the 

guidelines says—

“That in pursuance of the above 
objective, the Board of Film Cen
sors shall ensure that pointless and 
avoidable scenes of violence, cruel

ty and horror are not shown.”

Furthermore I may  add  that  the 
Board of Film Censors  itself  saw 
these films.  In their wisdom  they 
asked the Government to de-certify 
these films.  They asked the Govern
ment to consider this matter and they 

said where horror and the fear  of 
superstition are  essential  elements, 
such films should not be permitted.

MR. SPEAKER:  Hope they have

seen them before certifying.

SHRi L. K. ADVANI:  Both  the 

Government thinking and the Board 

of Censors thinking is identical.
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PROF. P. G. MAVALANKAR: Be
fore I put the question, I want to tell 
my friend, the Minister that I have 
a very permissive attitude in these 

matters and I do also concede that 

the area of freedom has to be kept 
as wide as possible, because Govern
ment regulstion might mean infring- 

ment of freedom—
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MR. SPEAKER:  That is a matter

> «of opinion.  Please put the question.

PROF. P. G. MAVALANKAR:  In
this background, I want to ask whe
ther it is a fact or not that in spite
• of the guidelines and censorship regu
lations for films, etc., Government are 
letting  loose a number  of films on 
Tjoth television programmes and va

rious places in the country and also 
importing of foreign films, particular
ly the American ones, which are full 
of horror and sex in all their distor
tions and ugly manifestations.  What 

are the  Government  doing in these 
matters?

SHRI L. K. ADVANI:  The ques
tion relates to two films—one of them 

is an imported film and the other is 
a film made in India.  In both the 
cases, Government’s actual action, I 
•think, has ensured greater effectivity 
in curbing this trend than anything 
else.  Government have very catego

rically declared about  this  in  the 
guidelines,  in  various  statements 

made by me and now this  specific 

■ action has ensured that.

PROF. P. G. MAVALANKAR; Why 

do  you  allow it on television?

MR. SPEAKER:  This question is

not related to television.

DR. SUBRAMANIAM SWAMY: I 

represent the city of Bombay.  This 
is a subject which is of direct inter
est to the people of Bombay......

MR. SPEAKER:  But Bombay  is

not India.

DR.  SUBRAMANIAM  SWAMY: 

Bombay is greater than India.  The 

■Minister has said in reply to a ques
tion that the Government has issued 

guidelines to the Censor Board and 
he read out those guidelines.  The 

question precisely is that the filw’- Pro
ducers themselves feel that the ap
plication of these guidelines is discri

minatory, biased and a  large  scale

favouritism goes on.  Some films get 
through.  When it comes to foreign 
films, there  is  leniency.  When it 
comes to certain favourites of  the 
Censor Board, there is leniency. There-* 
fore, has the Minister  received any 
complaint in regard t0 this discrimi

natory application of these guidelines? 
Is he willing to take a fresh look and 
tell the  film  producers  specifically 

that this is the guideline which we 
are going to implement so that people 
do not have to go through the ex
penditure of producing such films.

SHRT L. K. ADVANI; If any case 
of discrimination is brought  to  my 
notice, I will certainly enquire.
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SHRI  P.  VENKATASUBBAIAH: 
The film industry by and large is try
ing to exploit the base instincts of 

human beings quite contrary to our 

culture and also  our  heritage.  In 
every picture it may not be  purely 

100 per cent horror, but you  find 
in every  picture there  is some ele
ment of horror or some such thing, 

and  the hon.  Minister is pleased to 
say that the Film  Censor  Board is 
very  closely  scrutinising.  May  I 
draw the attention of the hon. Minis
ter to the fact  that there have been 
various complaints against discrimi
natory attitude and the Film Censor 

Board having come under heavy pres
sure of discriminating one film from 

the other.  Also many blue films are 
coming into the country clandestine

ly. 1 would like to know what action 
Government propose to  take to  re
vamp the Film Censor Board and also
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to ffie that proper persons are being 
nominated to the Film Censor Board.

MR. SPEAKER:  Question No. 107.

Scheme to provide legal aid to the 
poor

*107. SHRI K. A. RAJAN: Will the 

Minister of  LAW,  JUSTICE  AND 

COMPANY AFFAIRS be pleased  to 
state:

(a) whether the scheme to provide 
free legal aid to the poor largely re
mains unimplemented;

(b) if so, what  are  the  reasons 
therefor; and

(c) what additional steps are being 
taken to ensure implementation of the 
scheme satisfactorily?

THE  MINISTER OF LAW,  JUS

TICE  AND  COMPANY  AFFAIRS 
(SHRI  SHANTI  BHUSHAN):  No,

Sir.  Various State Governments and 
Administrations of Union Territories 
have formulated schemes  and  they 

are providing legal aid to the  poor 
under such schemes.

(b) Does not arise.

(c) The  recommendation  of  the 
Bhagwati Committee Report is being 

processed by the Government to de
vise a comprehensive scheme at the 
national level.

SHRI K. A. RAJAN:  Mr. Speaker,

Sir, this particular question of legal 

aid to the poor assumes greater im
portance  especially  in  the  recent 

background of  harowing  tales  we 

hear °* the undertrials in the various 
States.  Mr. Speaker, Sir,  you are 

aware that the Supreme Court in its 
observations recently has even  pass

ed strictures on the State Govern
ments regarding the miserable plight 
and the borrowing plight of undertrial 
prisoners.  And if  I am correct,  the 
information goes that there are under

trial prisoners who are just rotting

in the jails for 20' years.  That is the • 
position, and this particular question' 
of legal aid to the poor, if 1 under

stand correctly, is one of the Direc
tive Principles of the  Constitution.. 
Various  committees have been work- - 

ing on the legal aid to the poor sche
mes and Krishna Iyer Committee is 
there; ii ] am correct.

MR.  SPEAKER:  Please  come to
the question.

SHRI K. A. RAJAN:  I would like 
to know what practical steps  have 
been taken on this bigger problem of 
giving iegal aid to the poor and what 
earnest efforts are made to  imple
ment the recommendations of  the 

Committee.

SHRI SHANTI BHUSHAN;  The 

hon.  Member has highlighted  two- 

things.  One is the problem of under-' 
trials who remain in jail for a long 

time.  That is a separate matter which 
is under the active consideration  of 
the Government.  There have  been 
discussions between the Home Minis-, 

try and the Law Ministry on this.  In 

regard to this some concrete  propo

sals are under the active considera
tion of the Government in order  to 
solve the problem of undertial pri
soners.

MR. SPEAKER:  That is something" 
different from legal aid.

SHRl SHANTI BHUSHAN;  So far 

as legal aid is concerned, it is true 
and I might inform the Hon.  Mem
ber and the House that out of 22 Sta
tes, 18 States and some Union Terri
tories have formulated schemes  by 
which they are giving legal  aid  to 

the poor in their own way.  But yet, 
so far as the Government of India is 

concerned, the Government, of  India 

is not  satisfied that  whether  those 
schemes are faultless or are the best 
possible ones.  And  therefore,  the 
Government of India  appointed  an 
Inter-Departmental  Committee  to..




